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NOTIFICATIONS PUBLISHING AMENDMENTS IN 
THE INTERNATIONAL COPYRIGHT ORDER, 

1958 

THE MINISTER OF SCIENTIFIC 
RESEARCH AND CULTURAL 

AFFAIRS (SHRI HUMAYUN KABIR) : Sir, I beg to 
lay on the Table, under section 43 of the Copyright 
Act, 1957, a copy each of the following Notifica-
tions of the Ministry of Scientific Research and 
Cultural Affairs publish-. ing certain amendments 
in the International Copyright Order, 1958: — 

(i) Notification S.O. No. 166, dated the 
20th January, 1959. 

(ii) Notification S.O. No. 222, dated the 
22nd January, 1959. 

[Placed in Library. See No. LT-1213/59, 
for  (i)  and  (ii).] 

NOTIFICATIONS    UNDER ALL INDIA SER-
VICES ACT, 1951 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI B. N. 
DATAR) : Sir, I beg to lay on the Table, under 
sub-section (2) of section 3 of the All India 
Services Act, 1951, a copy each of the 
following Notifications of the Ministry of 
Home Affairs: — 

(i) Notification G.S.R. No. 140, dated 
the 29th January, 1959, publishing 
certain amendments in the Indian 
Civil Service Provident Fund Rules, 
1942. 

(ii) Notification G.S.R. No. 141, dated 
the 29th January, 1959, publishing 
certain amendments in the Indian 
Civil Service (Non-European 
Members Provident Fund)   Rules,  
1943. 

(iii) Notification G.S.R. No. 142, dated 
the 29th January, 1959, publishing 
certain amendments in the Secretary 
of State's Services (General' 
Provident Fund)  Rules, 1943. 

[Placed in Library. See LT-1211/59 for  (i)   
to   (iii).] 

NOTIFICATIONS UNDER THE SUPPRESSION  OF 
IMMORAL TRAFFIC IN WOMEN   AND GIRLS 

ACT, 1956 

THE DEPUTY MINISTER OF HOME 
AFFAIRS (SHRIMATI VIOLET ALVA): Sir, I 
beg to lay on the Table, under sub-section (4) 
of section 23 of the Suppression of Immoral 
Traffic in Women and Girls Act, 1956, a 
copy-each of the following Notifications, 
issued by the Chief Commissioner, Andaman 
and Nicobar Islands: — 

(i) Notification No. SUP/ITWG/ 23/1, 
dated the 2nd July, 1958, publishing 
the Suppression of Immoral Traffic 
in Women and Girls (Andaman and 
Nicobar Islands) Rules, 1958. 

(ii) Corrigendum No. 1-93(163)/" 57-
LJ.II, dated the 29th November, 
1958, to the Rules mentioned at 
item No.  (i) above. 

[Placed in Library. See No. LT-1198/59 for  
(i)  and (ii).] 

NOTIFICATION    PUBLISHING THE REPORT OF 
THE COURT    OF ENQUIRY APPOINTED TO 
INQUIRE INTO THE CHINAKURI COLLIERY 

ACCIDENT 

SHRIMAQI VIOLET ALVA: On behalf of 
Shri Abid Ali, I beg to lay on the Table a copy 
of the Ministry of Labour and Employment 
Notification SO. No. 2531, dated the 30th 
October, 1958, publishing the Report of the 
Court of Enquiry appointed under section 24 
of the Mines Act, 1952, to inquire into the 
accident which occurred on the 19th February, 
1958, at the Chinakuri Colliery. [Placed in 
Library.     See No. LT-1205/59.] 

NOTIFICATION     PUBLISHING       CERTAIN 
AMENDMENTS IN THE GENERAL REGULA-
TIONS  OF THE     INDUSTRIAL     FINANCE 

CORPORATION OF INDIA 

THE DEPUTY MINISTER of FINANCE 
(SHRIMATI TARKESHWARI SINHA) : Sir, I beg to 
lay on the Table, under sub-section (3) of 
section 43 of the Industrial Finance 
Corporation Act,  1948, a copy of    the    
Industrial 




